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I TEM NO. 9 COURT NO. 4 SECTI ON XI'V
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).15238/2011

(From the judgenent and order dated 13/05/2011 in CWP No. 2349/2011
of The H GH COURT OF H. P AT SH M_A)
ROH T BHO L Petitioner(s)
VERSUS
STATE OF H. P. & ORS. Respondent ( s)

(Wth prayer for interimrelief )
Date: 31/05/2011 This Petition was called on for hearing today.
CORAM :

HON BLE MR. JUSTICE G S. S| NGHV

HON BLE MR. JUSTI CE CHANDRAMAULI KR. PRASAD
( VACATI ON BENCH)

For Petitioner(s) M. Gaurav Sharma, Adv.

For Respondent (s) Ms. Arti Bansal, Adv.
M. A ay Digpaul, Adv.
[for respondent nos.1 & 2]

M. Anil Kumar Chandel, Adv.
[for respondent nos.6 & 7]

M. Anil Nag, Adv.
[for respondent no. 8]

UPON hearing counsel the Court made the follow ng

ORDER
Ms. Arti Bansal , | ear ned counsel appeari ng
for t he State of H machal Pradesh, on instructions,

made a statenment that the second counselling, which was

schedul ed for ;oday, has been post poned. She t hen
stated that as and when the second counselling is held,
the petitioner will be considered for the speciality in
the Radi ol ogy without being required to surrender the
seat in General Medicine.

In view of the above, hearing of the petition

is adjourned to second week of July, 2011 with liberty
to the petitioner to request for listing of the case

during summrer vacation, in case any such contingency



ari ses.

(A. D. Sharnma) (Phool an Wati Arora)
Court Master Court Master



